
RAJYA SABHA [6 March, 2006] 

   Request for repatriation of fishermen arrested from Gujarat and 
returning boats etc. captured by Pakistan authorities 

SHRI LEKHRAJ BACHANI (Gujarat): Sir, the Arabian Sea is the fruitful 
fishing zone for fishermen of Western India. Most of the fishermen from 
West and North come to coastal areas of Gujarat for their fishing business. 
Pakistan Marine Security Agency so far has captured 361 fishermen and 
265 boats from this area in 2005. Most of them belong to Gujarat. This is 
a continuous activity of the PSMA, Gujarat Government and NGO's from 
Gujarat and also M.P.'s have repeatedly requested the Ministry of External 
Affairs and the Ministry of Agriculture for repatriation of these fishermen 
along with their boats and other appliances. This problem has been taken 
up by External Affairs Ministry with Pakistan authorities and there was 
some kind of settlement. Yet, Pakistan authorities are arresting the 
fishermen of Gujarat and capturing their boats. Sometimes at intervals 
some of them are repatriated but boats and vessels are not returned. 
Hence they lose their livelihood. Hence, the Government of India is 
requested to have the matter looked into personally with the Pakistan 
Government and their concerned Agencies to repatriate these fishermen 
with their boats as soon as possible. The Government of Inda should urge 
Pakistan Government to treat this issue mutually on the lines of our 
agreement with Sri Lanka Government so that fishermen may get some 
relief and security. 

SHRI AJAY MAROO (Jharkhand): Sir, I associate myself with the 
Special Mention made by Shri Lekhraj Bachani. 

SHRI RUDRANARAYAN PANY (Orissa): Sir, I also associate myself 
with the Special Mention made by Shri Lekhraj Bachani. 

Demand to give financial assistance to the drought affected State 

of Uttaranchal along with other relief measures 
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Request for exemption of excise duty to wood-based industry in 
North-Eastern region 

SHRI KARNENDU BHATTACHERJEE (Assam): Sir, before 1996 about 
2.5 lakh persons directly and indirectly were employed in wood-based 
industry in North Eastern Region. Industry had a set back when Supreme 
Court imposed ban on tree felling in 1996; hence such industries had to 
stop their activities. Now, barely 10,000 workers are engaged in industries 
for some ancillary work. Factories could not be closed as remuneration 
had to be paid to workers without work as per Supreme Court orders. 
Later, High Power Committee set up by the Supreme Court allowed import 
of timber from Myanmar to carry on activities in industries which identified 
factories in North East for shifting to designated industrial estate on the 
advice of the State Government and the Supreme court finally allowed to 
re-start of production of such factories from 1 st May, 2000. However, crunch 
as the expenditure on workers' salary and maintenance was a continuous 
process without production. Realizing the pathetic condition of the industry, 
the Governments of Assam and Arunchal Pradesh requested the Central 
Government for extending benefits of various exemptions under the North-
Eastern Industry Policy, 1997, to this industry. A Notification of additional 
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